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PRESIDENT'S SECRETARIAT

New Delhi, the 7th July 1980

No. 41-PiL-s,/H(k---The Piesidenl is pleased to direct that
Clasp "Naga Hills" worn with Ihe Geneial Service Medal
1947 instituted and published in Pail I, Section 1 of tho
Gazette of India vldr President's Secietariat Notification
No. I3-Pres./6O, dated 26th lamiary, 1960 be discontinued
with effect from 8th May, 1975.

No. 42-Prcs./80.—The President is pleased to direct that
Clasp "Mizo Hills" woin wirh the General Service Medal,
1047 instituted and published in Part I, Section 1 of the
Gazette of India vide Piesidcnl's Sccretaiiat Notification
No. 36-Pics./70 dated 16th July, 1970 he discontinued with
cfFecl from 8tK May, 1075.

No. 43-Pres,/HO—The President is pleased to direct lhat
the General Service Medal, 1947, instituted vide President's
Sccretaiiat Notification No. 3-Pies '50 dated 5th June, 1950
with clasps "Naga Hills" and "Mizo Hills" will be issued to
the recipients between 1st fanuary, I96R to 8th May, 1975
with the ribbon of Samany.i Seva Medal, 1965, instituted
vide President's Sccretaiiat Nolification No. 35-PreH./75
dated 8th Mav, 1975.

No. 44-Prcs./80.—Tn puisuance of Clause fifthly of the
ordinances instituting "TPTFT *T3T fof, 1965 "SAMANYA
SEVA MKDAU 1965" published in Notification No. 35-Pies./
75. dated the 8th Mav, 1975, (he President is pleased^ to
institute a Clasp "MT7ORAM" to be worn with ''*rm"T T f̂
$YV 1965 "SAMANYA SI-VA MFDAL, 1965" with
effect fiom the 8th Mo\, 1975 for recognition of service
rendered by troops in the areas mentioned in paragraph 2
below. ' I J " " ^ 1

2. The following an1 the qnalifvinjt aiaas and conditions
of eligibility for the awnd of the clasp :

(a) Qualifying areas
(i) All troops located in MI7O Distiict which includes

troops deployed foi 'OP ORCHID' under the
operational control of GOC 8 Mountain Division
and those foi LOP BATTl H AXT' under the opera-
tional control of GOC 101 Communication ^Zone
Area. • ' ' '

(ii) Troops deployed in CACHAR and TRTPURA, east
of n line drawn from VIRANGTF (RT 0625) GR
(RH 9722) in KATAKHA1 RF—BHAGAHANPUR
(RH 801D—GK (RH 7710) SOUTH WFST
Along CHATACHARA TALANG to CHATA-
CHARA (RN 6992) along MIZO-CACHAR
border to GR (RN 5591) and alone border
CACHAR TR1PUR\ to BONGSU1 (RN 4691)
KARHARIPARA (RN 4571)—NAKRATPIAPARA
(RN 3459)—Point 1(^9 (RN 47.281 undcv opera-
tional contiol of GOC 101 Communication Zone
Area.

(b) Eligibility
(i) Personnel who have nut in an aggregate of 1R0

days of service on line active strenpth of a detach-
ment/unit/formation located or operated in qualify-
ing areas mentioned in naiagraph 2(a) above singly
oi jointiv fiom the 8th May, 1975 or thereafter
e\cpt those whf) haw been temporarily inducted
foiJ snecific operation The lattei case the minimum
qualifying service K 90 d;ivs

(ii) \\r ciew ncrsonnd and personnel of Army Air
Trnnspoil Orqanisation R«".n ^ir Field Supply Or-
ganisation. Air Des^aU-h LJ'i'ts and Air Observation
Posts units, who enrri'-d out n minimum of live
operational sorties of 20 hfi"s oF flviric over the
Qualifying area from (lie 8th Mav, 1975 or there-
after. ' 1

(iii) Personnel who win a gallantry award of a Mention-
in-Desoatches' oi die or sustain wounds or other dis-
abiiitv while on service in the a<ra irrespective of
time-limit during the ciuaJifying period, mentioned
in sub-paras (i) and (ii) above.

(i\) The time spent in hostile captivity in consequence
of capture during service in the area will count
towards tfrj qualifying period for the award of the
clasp mentioned in sub-paras (i) and (ii) above.

(v) Naval personnel attached to the Army or the Air
F-orce including those serving with Border Road
Organisation in the qualifying area, shall be eligible
for the award according to the conditions of eligi-
bility applicable to the service to which they are
attached. Qualifying period will be the same as
given in sub-paras (i) and, (ii) above.

(vi) Service rendered by personnel with "OP ORCHID"
in the qualifying areas mentioned in Para 2 (a) above
with effect from the 8th May, 1975 will not count
towards qualifying service for the eligibility of clasp
"NAGALANTJ" to the Samanya, Seva Medal 1065.
Also service in MI2ORAM area mentioned in Pars*
2(a) will not count for the eligibility of Sainya Seva
Medal with clasp "BENGAL-ASSAM" with effect
from the 8th May, 1975. If, however, an individual
falls short of the agtjregate number of days required
to qualify for "BFNGAL-ASSAMT clasp and also for
"MIZORAM" Clasp in tho area mentioned in Para
2(n) above and if his service is continuous then he
may be permitted to count the period beyond the 8th
May, 1975 to make UP an aggregate number of days
required for "BENGATMSSAM" clasp to the Sflinya
Seva Medal.

No. 45-Prcs./8O.—In pursuance of Caluse fifthly of the ordi-
nances instituting "TrnTT̂ T ̂ T ^PT, 1965" "SAMANYA SEVA
MEDAT , 1965" published in Notification No. 35-Pres/75,
dated the 8th May, 1975, the President is pleased to institute
a Clasp "NAGAT,ANT>" to be worn with " TnTf̂ T Wr ATH,
1965" "SAMANYA SFVA MEDAL, 1965" for recognition of
service of personnel in NagaUind with effect from 8th May,
1975.

2. The conditions of eligibility for the awaid NIIIJII be as
follows :•—

(a) A person who has put in an aggregate of 180 davs
of service on the active strength of a detachment^
unit/formation operation or located under operational
command of GOC ASSAM/23 Infantry Division/OP
ORCHID /GOC NAG ALAND '8 MOUNTAIN
DTV1SION/GOC 101 Communication Zone area
singly or jointly.

(b) A person who has put in an aggregate of 90 days of
service on the active strength of a detachment, unit
or formation operating in NAGALANDon temporary
duty with effect from the 8th May, 1975 or there-
after.

(c) The ejection crews of Air Despatch units and person-
nel borne on the effective strength of Army Air
Transport Organisation, Rear Air Field Supply
Organisation, Air Despatch Units and Air Observa-
tion Posts Units who carried out a minimum of five
operational sorties or 20 hours of flying/on opera-
tional sorties in the operational area of GOC
ASSAM/23 Infantry Division/OP ORCHID/GOC
NAGALAND/8 Mountain Division 'GOC 101 Com-
munication Zone Area from the 8th May, 1975 or
theicafter.

fd) A person who died on service' or was evacuated as
a result of wounds or other disabilities attributable
to service in those commands iirespecUve ol time
limit or number of sorties or number of operational
flying hours.

(e) A pci-son who won a decoration or mention-in-des-
patches for service in those command^ irresDcc-
tivc of time limit or number of sorties oi niunbci
of operational flying hours.

(f) Time spent in hostile captivity in consequence of
capture during service in tho«o commands will count
towards the qualifying period for the Medal and
Clasp.

3. The categories of personnel eligible for the award of the
clasp are specified in caluse Seventhly of tho President's
Secretariat Notification No. 35-Pres,/75 dated 8th May, 1975.

S. NFLAKANTAN. Dy. Secy,
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MINISTRY OF LAW, JUSTICE AND COMPANY
AFFAIRS

DEPARTMENT OF COMPANY AFFAIRS
(COMPANY LAW BOARD)

New Delhi, the 26th June 1980
ORDER

No. 27(26)80-CL-II.—In pursuance of clause ( ii) of sub-
section (I) of Section 209A of the Companies Act, 1956 (I
of 1956), the Central Government hereby authorises Shri
Kwnarjib Mitra, Joint Director, Inspection, in the Depart-
ment of Company Affairs for the purposes of the said Sec-
tion 209A.

2. The Central Government hereby revokes the earlier
authorisation issued in favour of Shri Kumarjib Mitra as
Deputy Director, Inspection, Calcutta vide Order No.
7(10)74-CL-II dated the 6th November, 1974.

S. BALARAMAR Dy. Secy.

DEPARTMENT OF SCIENCE AND TECHNOLOGY

New Delhi, the 13th June 1980

No. 1/4/80-CTE.—Tn supersession of the Department of
Science and Technology Notification dated 10th August,
1979, it is notified for general information that for the pur-
poses of the .Societies Registration Act (XXI of I860), the
Society (Council of Scientific and Industrial Research) has
been reconstituted with effect from 6-6-1980, for a period
of two years by the Govt. of Tridia and shall consist of 'he
following :—

1.

2.

3.

4.

5.

6.

7.

8.

9.

President

Prime Minister

Vice-president

Professor S. Nutul Hasan

Members

Shri Vasant Sathe,
Minister of Information and Broadcasting,
Govt. of India.
New Delhi.

Shri N. D. Tiwari,
Minister of Planning and
Deputy Chairman.
Planning Commission,
Govt. of Tndia,
New Delhi.

Dr. Charanjit Chanana,
Minister of State for
Industry,
Govt. of India,
New Delhi.

Prof. Satish Chandra.
Chairman,
University Grants Commission,
Bahadur Shah Zafnr Marg,
New Delhi.

Dr. C. S. Jha,
Educational Adviser (Technical),
Ministry of Education,
Shastri Bhawan,
Govt. of India,
New Delhi.

Dr. O. P. Gautam,
Director-General,
Indian Council of Agricultural
Research,
Krishl Bhawan,
New Delhi.

Dr. V. Ramalingaswamy,
Director-General;
Indian Council of Medical Research,
N6w Delhi,

10, Dr. Abad Ahmed,
Professor,
Delhi School of Management and
Director,
South Delhi University Campus,
New Delhi.

11. Shri K. C. Kianna.
Chaiiman-cum-Managing Director,
Kudremukh Iron Ltd.,
25, Mahatma Gandhi Rood,
Bangalore-1.

12. Shri J. R. D. Tata,
Chairman,
Tata Industries Limited.
Bombay House.
Homi Mody Street,
Fort, Bombay-400023.

13. Dr. Raja Ramanna,
Secretary.
Dcptt. of Defence Research & Development,
Ministry of Defence,
South Block,
New Delhi.

14. Dr. R N. Dogra,
Kothi No. 4,
Sector 5,
Chandigarh.

15. Dr. Yash Pal,
Director,
Indian Space Application Centre,
Ahmedabad.

16. Dr. C. N. R. Rao,
Solid State & Structural Chemistry Unit,
Indian Institute of Science,
Bangalorc-560012.

17. Dr. Gurbaksh Singh,
Vicc-Chflncellor,
Delhi University,
Delhi.

The following memebrs of the Governing Body of the
CSIR shall be members of the Society (Council of Scientific
& Industrial Research) for the period they are members of
the Governing Body, in accordance with Rule 3(iii) of the
Rules and Regulations of the Council of Scientific and In-
dustrial Research :—

1. Director-General,
Scientific & Industrial Research,
Rafl Marg,
New Delhi-1 (Chairman, Governing Body)

2. Nominee of the Ministry of Finance,
Govt. of India,
(Shri G. Ramachandran, Finance Secretary).

Members
3. Dr. S. Varadta-ajan,

Chairmim-cum-Mannging Director,
Indian Pctro-Chemicals Corporation Limited,
Jawaharnagar,
Baroda.

4. Dr. B. Ramachandra Rno,
Vice-Chairman,
University Grants Commission,
Bahadur Shah Zafar Marg,
New Delhi.

5. Prof. A, K. Sharma,
Calcutta University,
35, Ballygunjo Circular Road,
Calcutta-19.

6. Chairmen of the following Co-ordination Councils :
(a) (Chemical Sciences)

Dr. H. V. K. Udupa.
(Upto 30-9-80)

Director,
Central Electro-Chemical Research Institute,

Karaikudi.
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(b) (Physical and Earth Sciences)
Di. S. Z. Qasim,
Director,

(Upto 12-5-82)
National Institute o[ Oceanography,
Goa.

(c) (Engineering Sciences)
Shri K, D. Sharma,
Director,

(Upto 31-7-80)
Central Glass i. Ceiamic Research Institute,
Calcutta.
prol. V. A. Altckar.
Diiector.

(From 1-8-80)
National Metallurgical laboratory.

Jamshedpur.
(d) (Biological Sciences)
Dr. Nitya Nand,

Director,
(Upto 174 81)

Central Diug Rcseaich Institute,
Lucknow.

M. O. K. MENON, Secy.

MINISTRY OF AGRICULTURE
(DbPARTMENT OF AGRICULTURE & COOPERATION)

New Delhi-1, the 18th June 1980
RESOIUIION

No. 11-3/80-LD-I.—The Government of India have de-
cided to constitute with immediate effect an Advisory Council
for the Delhi Milk Scheme in order to ndvise Government
generally on mattcis of policy relating to the scheme and, in
particular, tender advice on the following .—

(1) Matters relating to procurement of milk.
(2) Matters relating to processing of milk and milk

products, if any.
(3) Matters leloting to distribution and marketing, and
(4) Other matters arising from public complaints or

le-actions and suggestions
The AdvKory Council shall be constituted â  tinder :—

Chairman : ft t
1. Minister of Agncultuic.

Vice Chairman
Ministci of Stale in the Ministry of Agriculture.

Members
(1)
(2) Members of Parlinment lepresenting Delhi.
(3) & | "
(4) Secretaiy, Department of Agriculture & Coopera-

tion.
(5) Additional Secielaiy (ADF), Department of Agri-

culture & Cooperation,

(6) Chairman, Management Committee, Delhi Milk
Scheme.

(7) Development Commissioner, Delhi Administration.
(8) Vice-Chairman, Delhi Development Authority.
(9) Director General of Health Services.

(10) Financial Adviser.
Department of Agriculture & Cooperation.

(11) Joint Secretary, Dairy Development, Ministry ot
Agriculture, Deptt. of Agriculture & Cooperation.

(12) General Manager, Delhi Milk Scheme—Member/
Secretaiy.

The Advisory Council shall meet as often as necessary.
RESOLUTION

ORDERED that a copy of this Resolution he communicated
to the all Ministties/Departments of the Govt. of India;
Cabinet Sectt; Prime Minister's Sectt.; the President's Sectt.;
the Planning Commission; the Comptroller mA Auditor

General of Indiu, the Accountant General, Central Revenue;
the Director of Commercial Audit; Development Commis-
sioner, Delhi Administration; the Director General of Health
Services, the Chairman, Management Committee, Delhi Milk
Scheme; the General Manager, Delhi Milk Scheme and Vice-
Chan man, Delhi Development Authority.

ORDERED flso that this Resolution be published in Ike
Oazctte ut India for general information.

N. RAJAGOPAl., Jt, Secy.

MINISTRY OF IRRIGATION
New Delhi, the 12tb June 1980

RESOLUTION
No. FC-15U) /SO.—In para 2 of Ministiy of lrugation and

Power Resolution No. hC-13(3)/71, dated 4-6-1971, TO-
constituting the Bei;ch Eiosion Boaid, the tollowing may b«
included as. Member of the Board after S.No. 7 :

8. Chairman, Membei

Ganga Flood Contiol Commission
Paina

The existing S.No. 8, in para 2, may be re-numbered ai
S.No.9.

Oldered that a copy of this Resolution be communicated to
the concerned Stutes/U.T.s, the Puvato Secretary and
MUitaiy Secretary to the Picsident, Pnm« Minister Oiflcej
Comptroller and Auditor General of. India, Planning Con*
mission and the Ministries of Shipping and Transport,
Defence, Education, Finance (Depaitment of Expenditure),
Home Affairs, Railways, Works and Housing for information.

Ordered that the Resolution be published in the Gazette ot
India and the State Governments concerned may bo re
quested to publish it in the State Gazette for general infor-
mation,

1. P. KAPILA, Jt. Secy.

MINISTRY OF LABOUR

New Delhi, the 28th June 1980

No. Q-16011 /4/8O WE(ll),—In pursuance of Rule 8 of the
Rules and Regulations of the Central Board for Workers'
Education, the Government of India hereby nominate Shu
R. K. Roy Chov.dhry, Undei Secretary, Ministry of Labour,
as a member of (he Board of Governors of the Central Board
lor Workers' Education vice Shri Daljit Singh, Deputy Secre-
tary, Ministry ot Labour, with effect from the date of issue
of this Notification.

No Q-16011/4/80-WEU)— In pursuance of mle 3(b)
read with rule 4(in) and (vi) of the Rules and Regulations
of the Central Boaid for Workers' Education, the Govern-
ment of India heieby appoints Shri R. K. Roy Chowdho,
Under Secretary, Ministry of Labour, as a member on trie
Central Board for Workeis1 .Education, in place of Shri Daljit
Singh, formerly Deputy Secretaiy in the Ministry of Labour,
with effect from the date of issue of this Notification.

2. The following changes shall be made accordingly in the
Ministry of Labour and Employment Notification No. E&P.
4(24)/58, dated the 12th December, 1958, published in the
Gazette of India Part-I Scction-I, dated December 20, 1958/
Agrahayana 29, 1880, as amended from time to time,

Foi the existing entry viz :
"1 . Shri Duljit Singh,

Deputy Secretary,
Ministry of Labour.
New Delhi."

The following entiy shall ba substituted viz:—
"1. Shri R. K. Roy Chowdhry,

Under Secretary,
Ministry of Labour,
New Delhi."

P. R. RAMAKRISHNAN, Under Secy
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